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HIGH COURTAT CALCUTTA
APPEI-LATT, SIDIi

NOTIFIC-{TI0N

No.309E-G - dated the 16'h December, Z02l-ln terms of the Rule 12, Chapter XIX of the Appellate Side
Rules of the High Coun at Calcutta, relating to Computerised Listing of Cause List of the Appellate Side. the
following amendments are nrade in TABLE - l ofAppendix I of the said Chapter.

After Serial no. 3 pe.taining to "Admission of Cii'il Appeal from Order" four (4) codified items i.e. 3a, 3b, 3c

and -1d nillhe inserted as lollous:

Sub ect

After Serial no. "1 perraining ro "Civil First Appeal" one ( l) codified irem i.e.4a will be inserted as follorvs:

Sl. No. Subject Computer Code

4(a) Fint 1\{ iscellaneous Appeal FN{ A

Two (2) codiired items i.e. 6a and 6b will be insened after existing Serial number 6 pertaining to Criminal
Appeal as follows:

Computer Code

3(a) Appeal under the Workmen's Compensatiorl Act FN{AT (\\TC)

3(b) An appeal under the hdian Railways Act, 11t90 FI{AT (IR)

3(c ) An appeal under the \'lotor Vehicles Act. 1988

Appeals prelened under Section 37( l)(c) thereby setting aside an arbitrai

arvard under Section 34 ofArbitration and Conciliation Act. 1996

FMAT (N{V)

3(d) FMAT
(ARBAWARD)

Subject Computer Code

Criminal appeals in respect of sentence of any cr;minal court arising out of
the sentence up lo 7 vears

CRA(SB )

6(b) eiimin;i-pterarriiing out ol the sentence of death, sentence of rigorous
imprisonnrent for a period exceeding 7 years and all appeals from order of
acquittal cf offences $,here the sentence may be ofdearh, imprisonntent for
lil'e or anv term of imprisonmenl exceeding 7 years

CRA(DB)

l5l
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Sl. No. I
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Sl. No. Subject Computer Code

l-1(c) Bail applicatious at thc pre conviction stagc involving rhc offences rvhere

sentence does not cxceed imprisonmenl for seven \,c,lrs

CRM(SB)

I-l(d ) Bail applications at the pre conviction stage involving the offences where

scntcnec n'rav excoed inrprisonrnrnt fi)r scyen vezu's

CRN'I(DB)

14(c ) Anticiparory bail applications untlr:r Scction .138 Cr.PC CRN,l(A)

14( l) All bail applications pertainiug to lerrorist and disruptive activities ret CRNl(TADA)

Ali hail epplications penaining to nareotic drugs and psychotropic

substances act

CRM(NDPS)

14(h) All bail applications pertaining tr.l Ferreign Exchange RegulationAct CR\1(FERA)

14(i) AII hail appiications portaining to I'ixeiun Exchange lVlanagemont Act CRM(FEMA)
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Seven 17) codified items i.e. l4c. l-ld. l,+e. l4f. t"lg, l4h and l4i wiil he insened alter existing item no. l4(b)
pertaining to Criminal Misc. Case as follorvs:

By the Order of the High Court,

sd/-

[ANANYA BANDYOPADHYAY]
Registrar General

High Court. Calcutta.
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